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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 918 OF 2022

IN THE MATTER OF:

Narendra Kushwaha ...Applicant
Versus

Union of India & Ors. ...Respondents

REJOINDER/RESPONSE ON BEHALF OF THE APPLICANT TO
THE REPLY DATED 05.10.2025 FILED BY DFO, JHANSI AND
AFFIDAVIT DATED: 06.10.2025 FILED ON BEHALF OF JHANSI
DEVELOPMENT AUTHORITY

The Applicant above-named
MOST RESPECTFULLY SHOWETH:

1. That the present Application raises substantial questions of
environment and the deprivation of the Fundamental Right to a Clean
and Healthy Environment arising out of the widespread illegal
constructions and encroachments by Respondent Nos. 7 to 14 in
connivance with the officials on the lands of Mauza-Dadiyapura,
Pichhore, Jhansi Khas, Budha, Nayagaon, Simrawari, Khailar, Bijauli,
Bhojla etc. of District Jhansi which are shown as green belt and parks

as per Jhansi Master Plan of 2001 and 2021.

2. That the contents of the Reply dated 05.10.2025 filed by the
Divisional Forest Officer, Jhansi, and the affidavit dated 06.10.2025
filed on behalf of the Jhansi Development Authority, are categorically
denied in as much as the each of the same are incomplete, misleading,

factually incorrect, and contrary to the spirit of the Orders passed by

this Hon’ble Tribunal.

3. That this Hon’ble Tribunal, vide order dated 10.10.2023, had clearly
directed that the feasibility of tree plantation over 25.31 hectares of
vacant land be examined and a clear, record-based, and verifiable

report be submitted, containing details of plantation sites, plot (gata)



numbers, area, GPS coordinates, number of surviving plants, and geo-

tagged photographs.

. That in the reply filed by the Divisional Forest Officer, Jhansi, it is
merely mentioned that a total of 51,000 saplings were provided during
the years 2024 and 2025. However, it has nowhere been clarified or
substantiated whether these saplings were actually planted on the said
25.31 hectares of land in compliance with the Order passed by this
Hon’ble Tribunal. Further, no specific details have been provided
regarding the plot numbers or exact locations of plantation sites,
actual area in hectares covered, current number of surviving plants, or
the registers, geo-tagged photographs, or other verifiable records
related to the plantation work. The said reply is, therefore, incomplete
and insufficient in ensuring compliance with this Hon’ble Tribunal’s

orders.

. That the Divisional Forest Officer, Jhansi, himself, through his letter
No. 1130/10-1 dated 29.09.2025 (Record No. 872), had requested all
the aforesaid details from the Secretary, Jhansi Development
Authority. However, till date, no information or record has been
provided by the Jhansi Development Authority, demonstrating a
complete lack of coordination between the respondents and the
submission of incomplete and unverified information before this
Hon’ble Tribunal.

. That even in the affidavit submitted by the Jhansi Development
Authority, no details have been provided regarding the actual
plantation sites, plot numbers, GPS coordinates, or status of surviving
plants, which clearly suggests that the statements made regarding tree
plantation are merely on paper and not supported by actual

implementation.

. That the overall conduct of the respondents indicates that they are not
genuinely committed to the full and effective compliance of the orders
of this Hon’ble Tribunal but are merely attempting to delay and evade

the proceedings.
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ADDITIONAL STATEMENT
(REGARDING THE AREA OF THE CITY PARK)

8. That the figures presented by the respondents regarding the area of the

green belt/city park are factually incorrect, misleading, and contrary to
the official records. The respondents have attempted to show that only
170.48 hectares of land fall under the green belt/city park area in the
Jhansi Master Plan—2021, while the actual situation is quite different.

. That in the report dated 25.03.2023 filed by the District Magistrate,

Jhansi, before this Hon’ble Tribunal in £.4. No. 38 of 2022 in O.A.
No. 165 of 2021, Girja Shankar Rai & Others vs. State of Uttar
Pradesh & Others, it is clearly recorded in Annexure No. 9 (pages 44
and 45 of Jhansi Master Plan—2001) that a total area of 198.38
hectares (approximately 490 acres) situated in the eastern part of the
city - covering Laxmi Tal, Narayan Bagh, and adjoining areas - was

proposed to be developed as a “City Park. (Annexure No. A)

10.That on page 62 of the Jhansi Master Plan—2021, at Clause 2.10.6

(Parks and Open Spaces), paragraph 1, it is acknowledged that in the
Jhansi Master Plan—2001, the open areas near Laxmi Tal, including
Narayan Bagh and adjoining spaces, were proposed to be included
within the City Park, and although some parts have witnessed
unauthorized construction, most of the area remains open even today.

(Annexure No.B-2)

11.That in the Jhansi Master Plan—2021, under Clause 6.1 (Policy

Framework), paragraph 1, it is explicitly stated that the open areas
near Pani Wali Dharamshala, Deekshit Bagh, Narayan Bagh, Laxmi
Tal, and the Exhibition Ground must be preserved as they are, and the
vacant land adjacent to Laxmi Tal should continue to be proposed as a

City Park as before.

12.That from the above official records and the provisions of the Jhansi

Master Plan-2021, it is clearly established beyond doubt that a total



area of 198.38 hectares (490 acres) within the Jhansi Master Plan is to
be designated and preserved as a City Park, and not the reduced area
shown by the respondents. The contrary figures presented by the

respondents are merely an attempt to mislead this Hon’ble Tribunal.

13.That when the actual area of the City Park is 198.38 hectares, even the
failure to provide complete, site-specific, and verifiable details
regarding plantation and protection over the 25.31 hectares of land
further establishes and highlights the non-compliance of the

respondents.

PRAYER

In light of the aforestated facts and circumstances, this Hon’ble Tribunal
may, graciously, be pleased to grant the reliefs as sought in the Original
Application and/or pass any other or further Order(s) or direction(s) as this

Hon’ble Tribunal may deem appropriate in the facts of the case.

NS 2% R
APPLICANT

Through =

AKASH VASHISHTHA

(Advocate for the Applicant)

490, Lawyers' Chamber, Block-II, Delhi
High Court, New Delhi-110002

Ph.: 9717006866

Email: akashvashishtha.official@gmail.com
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PRINCIPAL BENCH, NEW DELHI pN
ORIGINAL APPLICATION NO. 918 OF 2022

u*« IN THE MATTER OF:

Narendra Kushwaha ...Applicant
Versus

Union of India & Ors. ...Respondents

Affidavit

I, Narendra Kushwaha, S/0, Sh. Munna Lal Kushwaha, aged about 42
years, R/o Pichor, Bihind Medicial College, Police Station Nawabad, Jhansi
Uttar Pradesh -284128, do presently at Jhansi, UP, do hereby solemnly

affirm and state as under:

1. That I am the Applicant in the above titled Original Application and
am conversant with the facts and circumstances described in the

present case and as such, I am competent to swear this affidavit.

2. That the contents of the accompanying Submission are true and

correct and nothing material has been concealed therefrom.
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DEPONENT

VERIFICATION

Verified on this 23th day of April 2026 that the contents of the above
affidavit are true and correct part of it is false and nothing material has been

concealed therefrom,.
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205 (Annexure No. A-1)
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